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MADHYA PRADESH ACT
NO. 10 OF 2026
THE MADHYA PRADESH AYURVIGYAN VISHWAVIDYALAYA
(SANSHODHAN) ADHINIYAM, 2026

[Recived the assent of the Governor on the 17 August, 2026; assent first published in the
"Madhya Pradesh Gazette (Extra-ordinary)", dated the 21* August, 2026.]

An Act further to amend the Madhya Pradesh Ayurvigyan Vishwavidyalaya
Adhiniyam, 2011.

Be it enacted by the Madhya Pradesh Legislature in the seventy-seventh year of the
Republic of India as follows :-

1. (1) This Act may be called the Madhya Pradesh Ayurvigyan Vishwavidyalaya
(Sanshodhan) Adhiniyam, 2026.

. (2) It shall come into force from the date of its publication in the Madhya Pradesh
Gazette.

2. Throughout the Madhya Pradesh Ayurvigyan Vishwavidyalaya Adhiniyam, 2011
(No.19 of 2011) (hereinafter referred to as the principal Act):-

) for the name of department as "Medical Education” wherever it occurs, the
name of department as "Public Health & Medical Education" shall be
substituted;

(i) for the word "Rector", wherever it oecurs, the word "Pro Vice-Chancellor”

shall be substituted.
3. In the principal Act :-

(i) in the citation for the word "Ayurvigyan" the word "Swasthya" shall be
substituted.
(i) in Section 1:-

(a) in sub-section (1) for the word “Ayurvigyan” the word “Swasthya” shall
he substituted;

(b) for existing sub-section (2), the following sub-section shall be substituted,
namely:-

“(2) It extends to all the districts specified in the Division wise and District
wise list as shown in Schedule II.”.

4. In Section 2 of the principal Act:-
(i) the clauses (e), (f), (1) and (t) shall be omitted.
(ii) after the clause (t) so omitted, the following clauses shall be inserted, namely:-

“(ta) “National Commission for Homoeopathy” means the National Commission
for Homoeopathy constituted under Section 3 of the National Commission
for Homoeopathy Act. 2020 (15 of 2020);
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(tb) “National Commission" for Indian System of Medicine" means the National

Commission for Indian System of Medicine constituted under Section 3 of
the National Commission for Indian System of Medicine Act, 2020 (14 0£2020);

(tc) ‘“National Dental Commission” means the National Dental Commission

constituted under Section 3 of the National Dental Commission Act, 2023
(30 0£2023);

(td) “National Medical Commission” means the National Medical Commission

constituted under Section 3 of the National Medical Commission Act, 2019
(30 of 2019);".

5. In Section 6 of the principal Act:-

o)

(i)

in sub-section (1), for the words “the whole of the State of Madhya Pradesh”,
the words “all the districts specified in Schedule II” shall be substituted;

for clause (a) of sub-section (3), the following clause shall be substituted,
namely:-

“(a) the colleges or schools or institutions, which have not been approved by
the National Medical Comission, National Dental Commission, National
Commission for Homoeopathy, National Commission for Indian

System of Medicine, as the case may be or the Government of Madhya
Pradesh;”.

6. In Section 9 of the principal Act:-

)

(i)

in sub-section (1), for the words “on his own motion and” the words “on his
own motion or "shall be substituted;

in sub-section (3), for the existing proviso, the following proviso shall be
substituted, namely:-

“Provided that where an inspections or inquiry is caused to be made
on arequest from the State Government, the Chancellor shall take action
under this sub section in consultation with the State Government.”.

7. For sub-section (1) of Section 12 of the principal Act, the following sub-section shall
be substituted, namely:-

“(1) The Vice-Chancellor shall be appointed by the Chancellor from a panel of
not less than three persons recommended by the committee constituted under
sub section (2) or sub-section (6). A person possessing highest level of compe-
tence, integrity, moral and institutional commitment shall be appointed as Vice-
Chancellor. The person to be so appointed as Vice-Chancellor shall possess at
least ten years' experience as Professor in a college or university in the field of
health education, or at least ten years' experience as distinguished academi-
cian with leadership in a research of academic administrative organisation of

national level:
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Provided that if the person or persons approved by the Chancellor out of
those recommended by the commitee are not willing to accept the appoint-
ment, the Chancellor may call for fresh recommendations from such committee:

Provided further that the first Vice-Chancellor shall he appointed by the
Chancellor in consultation with the State Government:

Provided also that no person who has completed the age of sixty-six years
shall be eligible for appointment or reappointment as Vice-Chancellor.”.

8. In Section 21 of the principal Act, after sub-section (4) the following sub-section shall
be added, namely:-

“(5) The Secretary of the Court shall be the Registrar.”.

9. In Section 24 of the principal Act, after sub-section (4), the following sub-section
shall he added, namely:-

‘(5) The Registrar shall be the Member Secretary of the Executive Council.”.

10. In Section 25 of the principal Act, in clause (vi), at the end of sub-clause (b), the
word “or” shall be omitted and thereafter sub-clause (c) shall also be omitted.

11. In sub-section (1) of Section 27 of the principal Act, after clause (x), the following
clause shall be added, namely:-

“(xi) The Registrar, who shall be the Member Secretary.”.

12. In Section 28 of the principal Act, in sub-section (1), for the existing proviso of
clause (v), the following proviso shall be substituted, namely:-

“Provided that no such applications shall be considered, unless the institution has

been approved by the National Medical Commission, National Dental Commission,
National Commission for Homoeopathy, National Commission for Indian System of
Medicine or the Government of Madhya Pradesh, as the case my be;”.

13. In Section 32 of the principal Act, after sub-section (4), the following sub-section
shall be added, namely :-

“(5) The Registrar, who shall be the Member Secretary.”.
14. In Section 51 of the principal Act:-

(i) for the word “Schedule”, wherever it occur, the word ‘“Schedule 1" shall be
substituted.

(ii) in sub-Section (2), for the words “‘one year”, the words “three years” shall be
substituted.

15. Inthe principal Act, the existing Schedule shall be renumbered as Schedule I and after

the Schedule I so renumbered, the following Schedule shall be added namely:-
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“SCHEDULE 11
[See Section 1(2) and Section 6(1)]
Division-wise and District-wise List under the Jurisdiction of

Madhya Pradesh Swasthya Vishwavidyalaya

S. Name of the Name of the District
No. Division
1. Jabalpur Jabalpur, Katni, Narsinghpur, Seoni, Mandla, Balaghat,
Chhindwara, Dindori, Pandhurna.
2. Sagar Sagar, Damoh, Panna, Chhatarpur, Tikamgarh, Niwari
Rewa Rewa, Satna, Sidhi, Singrauli, Maihar, Mauganj
4. Shahdol Shahdol, Umaria, Anuppur.”.
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